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schemes of cottage industries and

production centres have also been _

sanctioned during this year which

will provide employment to about
3.500 displaced persons. This is exact-
ly what Mr. Sekhar and Mr. Kishen
Chand wanted.

Suri B. C. GHOSE: In that report
also it is said that 178,000 families are
yet to be rehabilitated. To what
period does it relate?

Sart MEHR CHAND KHANNA: I
am only stating what has been done,
and I shall also tell you what remains
to be done.

Sur1  BHUPESH GUPTA:
figures do not seem to tally.

The

Tre VICE-CHAIRMAN (Dr. P.
SuBBARAYAN): The debate stands ad-
journed to the next non-official day.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) FOR 1955-56

THE MINISTER ror REVENUE anD
CIVIL EXPENDITURE (Surt M. C.
SHaH): Sir, I beg to lay on the Table
a statement showing the Supplemen-
tary Demands for Grants for expendi-

ture of the Central Government (ex-

i

MESSAGE FROM THE LOK SABHA

THE VOLUNTARY SURRENDER OF SALA-
RIES (EXEMPTION FROM TAXATION)
AMENDMENT BrrLn, 1956.

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of Rule 133 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith a copy of the
Voluntary Surrender of Salary
(Exemption from Taxation) Amend-
ment Bill, 1956, as passed by Lok
Sabha at its sitting held on the 18th
February 1956.”

I lay the Bill on the Table.

N

Tug VICE-CHAIRMAN (Dr. P.
SusBaravaN): The House stands
adjourned till Monday, the 2T7th,
11 a.M.

The House adjourned at

five of the clock till eleven of
‘the clock on Monday the 27th.
February 1856.



